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The applicant was initially appeinted en 11,11,1948

as Trains Clerk inthe scale of Rs., 55~130 and is said
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te have indulgent criminal activities and that is why
a criminal case was registeridagainst him, under Sectien

120-B I.P.C. read with Sectisn 420 and 468 I.P.C. and

by the trial ceurt , he was cenvicted ts underge a
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impris-nmant for ene year and te pay a fine ef

Rs. 1000/~ en each ceunt, The matter was sent te the Higher
coeurt and thereafter it was remanded back again and ultimatﬂlrl
ik reache;Zthe Higher Ceurtand the High Ceurt remanded ;
the cese and he was acquitted bf the Additiemal District
and Sessien Judge vide its judgment aated 23.12.,19803 | .i

Accerding te the applicantwhe was remeved frem service

pecause of the cenvictien in the year 1975, his salary

was withheld ahd he made centinueus representstiens after yi
represefhtatiens and in the menth ef December, 1983 he
attained the age of superannuatien but even thereafter, 'f?€

nething was paid te him.
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of the applicant and has cuntandaé th&% tﬁis C &
‘is barred by time and the Tr&ﬁunli-sium%é_amﬁ_ggg

this applicatien in view of the fact that the e

of actien has accrued in this case in the year lffiﬁi~k
when he was aquitted and he shesuld appreach it'thn
preper ceurt ef law at that stage but he has appr-zﬁﬁnd
te the Tribunal which was berne in the year 1985,

thus, the Tribunal can net entertain the matter, The

b w learned ceounsel fer the applicant has peinted eut that
he has made representatiens after representatiens.
It may be that the applicant was in the hepe eof getting

relief frem the department but efceurse, after failing

{5' te get the relief frem the department , he ultimately,
aopreached the Tribunal. It was -pan_f-r the Tribunal
ts examine the adequecy éf the penalty impesed in the
light ef the cenvictien amd sentence inflicted en the
persen and if the penalty is uncailed far 4o regard
the nature ef prima-facie casc, the Tribumdl can
render the substantial justice des=se, and in this case,
the applicant has already been aquitted, censequently,

he was te be reinstated tack in service, in case, he
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?;; had net attained the age ef superannuatien. As the
e applicant has been appreaching ¢» the department, it 'ﬁ

can be said that the matt&r-ﬂas pending.

| __3i ﬁcﬁirdingly, this applicaticn is entertained
ey 'aﬁﬂ the remeval erder ﬁﬁ ‘the applicant is qui&ﬁld.



be centinuing in service and is euﬁiﬂ&ﬁ

service benefits in accerdance with lwﬁm&m:ﬁﬁ‘i
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Dateds; 2,11,1992
{n.u. )




